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Registered 

CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE BENCH 
** * * * * * * 

Commercial Corplex(BDA) 
mdi ranagar 
Bangalore - 560 038 

Dated : 

Application No. 	1903/86(F) 

Applicant 	 Respondents 

Shri Yenkusa V/s The General Manager(Personnel Branch), 
South Central Railway &another 

To 

Shri Yenkusa 
S/o Shri. Devendrasa Bevinakatti 
R/o : Bank Road, Near Bus—stand 
Gadag 
Dharwad District 

Shri G. Shantappa 
Advocate 
No. 1849/A-2, 6—A Main, 
'D' Block, 2nd Stage, 
Raj ajinagar 
Bangalore - 560 010 

The General Manager 
(Personnel Branch) 
South Central Railway 
'Rail Nilayam' 

Secunde rabad ( A, P. ) 

The Divisional Superintendent 
South Central Railway 
Hubli 

I 

The Chief 1erating 
Superintendent 
South Central Railway 
Secunderabad (AS P.) 

6, Shri M. Sreerangalah 
Railway Advocate 
39 S.P. Building, 10th Cros 
Cubbonpet Main Road 
Bangalore - 560 002 

Subject : SENDING COPIES OF ORDER PASSED BY THE BENCH 

Please find enclosed herewith the copy of Order passed by this 
Jibunal in the above said application on  

1 

End : As above 	 fl)!/ 

511-11-87 

ti/~I uty Registrar 	L. 
(Judicial) 



EEFUIE THE CENTRAL A3IINISTRATI\JE TFUhUJAL 
bANG ALORE 

0ATEL) THIS THE 11th DAY OF NUJE;IbEF,87 

Present ; Hon'ble Sri P.Srinivasan 	 kiember (A) 

Hon'ble Sri Ch.Rarnakrishna Baa 	 ilember (j) 

Application Nc. 1903/ 86(fl 

Yenkusa, 
C/a G.Shantappa, dvocate, 
No.134)/A-2, 5.-A Rain, 
3 tlock, 2nd Stace, 
Rajajinacar, 
bancalore - 10. 	 ... 	 Applicant 

Sri G.Shantippa 	 ... 	Advocate 

'Is. 

The banelal Pianager, 
(Persoanel branch), 
South Central Railway, 

'Rail Nilayam', 
Secuaderdbhd. 

The 3ivisional Superintendent, 
South Central Railway, 
-iubii. 	 ... 	 Respondents 

( Sri 11.Sreeranaiah 	 ... 	Advocate ) 

This application has come up before the 

Tribunal today. Hon'ble Sri Ch.Rarnakrishna Baa, Ilember (j) 

made the followinci : 

CR 3ER 

\ 	 In this application, the applicant who was 

workinq as Pointsmaii in baQalkot Railway Station of South 

I Central Railway is açnrieved with the orders : 

\\ ' 
dated 17.4.76 to show cause why the 
penalty of removal from service should 
not be imposed acainst him. 

dated 5.10.75 imposincj  the penalty of 
removal from service w.e.f.20.10.1976. 

dated 20.5.85 of the appellate authority 
rejectinQ the appeal of the applicant 
aainst the imposition of the penalty. 
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Sri Ci.ShExntappa, learned counsel for the applicant urced that 

the avidenco on record was not sufficient to hold the applicant 

cuilty of the charge levelled accinst him viz, that he had 

been responsible for the loss of cash aaotintinc. to :.20,OUU/-

and that therefore the disciplinary and as well as the 

appellate authorities went wrong in imposing the penalty of 

removal from service. He also ucd that the order of the 

appellate authority is not a speakinc order. 

Sri '.Sreeranoaiah, learned counsel for the 

resondents supported the orders of the disciplinary and 

appellate authorities and relied on the written reply filed 

by the respondents. 

After hearins both tha counsel and perusinu the 

order dated 20.5.8 of the appellate authority a copy of 

which appears at pa,14(c) oF the application, we are satis-

fied that the order of the appellate authority is not a 

speakinc order. He has not dealt with the issues raised in 

the appeal in detail. 

In view of the decision of the supreme Court in 

Famchander v Union of India & ("is PIF 1,486 SC 1173 we set 

aside the order dated 20.5.86 of the appellate authority. 

He is directed to give the applicant an opportunity of beinc 

heard and pass a speakinc order dealinr with all the aspects 

of the case on or before 23.2.83. Since the matter has been 

hanging fire for a long time i.e.since 197, it is esse:itial 

that the appellate authority adhere to the time limit fixed 

by us. The applicant will approach the appellate authority 

immediately and cat a date of hearinc. The applicant is 

at liberty to urna all the orounds urued in this application 
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before the a;pe1late authority. 

5. 	 The application is dispoeddof on the above 

terms. Parties to beai their costs. 

A copy of this order should bo sent immediLtely 

to the appellate authority iiz.Chisf Cperatinç 6uperintendent, 

South Central Railway, Secunderabad for necessary action. 

ILbER (A) 	 J) 	
•H 

1 
rCCISTRJ 

ADiHtOEAL BENCH  
BAN GALORE 


